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MR, CHAIRMAN : Thc question is :
“That the Bill be passed.”
The motion was adopted.

MR, CHAIRMAN : Thc House will
now take up the consideration of the Motor
Vehicles (Amendment) Bill.
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MR. CHAIRMAN : Your statement also
bas gone on record.
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14.55 hrs.
MOTOR VEHICLES (AMENDMENT) BiLL

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH}) :

Sir, I beg to mozve :

““That the Bill furtber to amend the
Motor Vehicles Act, 1939, as passed by

Rajya Sabha be taken into considera-
tion.”
As you are well aware, the subject of

mechanically propelled vehicles is covered by
entry 35 in List 3-concurrent list-in Seventh
Schedule to  the Constitution.  Under  the
proviso to article 78(i) thercof, the cxeculive
authority in respect of motaor transport vests
in the State Governments. The operation of
motor vehicles is regulated under the Motor
Vehicles Act, 1939, which is a Central Act,
and the Rules framed by the State Govern-
ments thereunder. So far as administration
of the Act is concerned, it is the responsibi-
fity of the State Governments.

The Motor Vchicles Act, 1939, was last
amended comprehensively in the year 1956.
During the last few years, road transport
madc rapid progress in this country and a
large number of suggestions for improve-
ment in the working of the Motor Vchicles
Act, 1939, were reccived from time to time
from the various State Governments and
persons interested in the industry. The
nationalised transport undertaking have, on
the basis of their ¢expericnce, also been pres-
sing for some changes in the provisions refa~
ting to nationalisation of road transport
which were introduced in the Act, in 1956.
The Road Transport Reorganisation Commi-
ttee, 1959, commonly known as the Masani
Committce and the Motor Vehicles Insurance
Committee, 196263 made a number of
important recommendations involving amend-
ment of the Act. The present Bill, there-
fore, sceks to give effect to the recommenda-
tions received from the State Governments,
the transport undertakings and the above
mentioned two Committees and other bodies
which were found acceptable by the Centrai
Goverpment. The Bill also aims at removing
the difficulties with regard to the adminis-
tration of the Act which come to the nouce.
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of the Government of India
time.

from time to

This Bill was introduced in the Rajya
Sabha in 1965. It was referred to a Joint
Committee of both Houses who presented
their report last year to the Rajya Sabha.
The Bill was passed by Rajya Sabha last
year and it has now come before this House.

Regarding the salient features of the
Bill, firstly we have provided for the regula-
tion of goods transport and the working of
the booking agencies and others. We were
receiving numerous complaints in regard to
this matter and we have provided for their
regulation.

At present, compulsory insurance covers
personal injury and death only. Now it has
been provided that compulsory insurance of
motor vehicles would also bc against damage
to property of third including public property
of a value not excceding Rs. 2,000, If
wilful misrepresentation of facts by a vehicle
owner to the insurer or any vexatious at-
tempt by the insurer to repudiate his liabi-
lity come to notice, these would be penali-
sed.

About payment of compensation, regar-
ding interpretation of the old Act, doubts
were expressed by some High Courts that
if an accident huppened beyond the road by
the vehicles getting out of control, it was
not covered by that Act. Now, we have
provided that whether the accident is on the
road or whether the  vehicle gets out of
control and causcs an accident beyond the
road, it will be covered by third party insu-
rance.

15 hrs.

In this Bill we have provided for strict
tests to the drivers so that we may be able
to minimisc accidents. It has been mantioned
in this House many a time that drivers who
are not medically fit are permitted to drive
vehicles. Here we have provided that every
driver has to give a new certificate of medi-
cal fitness after five ycars., In order to
remove the difficulties of genuine drivers we
have provided thit for th: interim period
they may be given temporary liceaces. |
am sure this will go a long way in improving
the standard of driving and minimising
accidents. Provision has also been made
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to empower State Governments to frame
rules prescribing distinctive badges and

uniforms for drivers of public carriers ope-
rating on inter State permits. Thisis de-
signed to reduce hold-up of inter State
traffic.

In view of the improvement in road
designs and better types of vehicles now in
operation, the speed limits have been increa-
sed for certain classes of motor vechicles.
Since some State Acts have already provided
for it this amendment will cnsure uniformity
of standard throughout India. The increase
in speed limit is, however, not such as to
endanger road safety.

Coming to inter-State route permits, now
it has to bc counter signed by so many
regional transport authorities. Under this
Bill that power has been given to one
regional transport authority so that the road
transport operators can be saved the trouble

of going to many regional transport
authoritics,
With a view to promoting tourism,

provision has been made for grant of regular
inter-regional and inter-State permits for
vehicles used exclusively for tourists. Ope-
ration of these tourist vehicles will be
subject to certain special conditions in the
intcrst of passengers. We hope this provi-
sion will have the effect of improving
tourism,

This Bdl further empowers the Central
Government to make rules with regard to
the following matters, namcly, additional
conditions under which permit may be
granted to a tourist vehicle, the fees on
payment of which an appeal against any
decision of the Inter-State  Transport
Commission may be preferred and fees in
respect of any matter involving the render-
ing of any service by the officers or
authorities under the Act or any rules made
thereunder in respect of which the Central
Government is empowered to make rules.
It has been provided that the appeal against
the Inter-State Transport Commission will
be heard by a Tribunal whose member will
have the same qualification as that of a
District Judge. 1 am sure this provision
will go a long way in removing the compla-
int that justicz is not done by the authori-
ties,
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The Bill also empowers the Central
Government to excrcise the powers confer-
red on the State Government by Chapter
44 of the Principal Act in respect of a
Corporation or a company wned or control-
ed by the Central Government or by the
Centeral Government and one or more State
Governments in relation to an inter-State
route or area. The effect of this provision
is that the Central Government will have
the power to make rules under the provisions
of the principal Act in relation to such
corporations.

This Bill has been considered in detail
by a Joint Committee of both the Houses.
Rajya Sabha have accepted only two amend-
ments  relating to sections 41 and 54.
This is not a comprehensive legislation.
We propose to bring a comprehensive
legislation soon to remove all the defects
in the existing legislation. We will consider
all the suggestions for incorporation in the
comprehensive legislation in order to com-
pletely overhaul the existing Act. With these
words [ move. ’

SHRI CHAIRMAN : Motion moved :

¢ That the Bill further to amend the
Motor Vehicles Act, 1939, as passed
by Rajya Sabha, be taken into
consideration.”

The total time allotted is 3 hours. I
think, we will have 2 hours for the first
reading and 1 hour for the second and third
readings. Hon. Members may not take more
than ten minutes in the first reading.

SHRI CHENGALRAYA NAIDU (Chi-
ttor) : Mr. Chairman, I am glad that the
Government has brought forward souie
amendments to the Motor Vehicles Act
because by bringing forward some amend-
ments they are helping the transport
operators though there are some clauses
which affect the transport operators.

Whenever we pass any amendments to
the Motor Vehicles Act, or any legislation,
we must not forget that most of the trans-
port operators are uneducated people and
are not well versed with the Motor Vehicles
Act; so, in passing such Acts we must take
this into main consideration,

Also, in providing for punishments in
the Act we must be lenient, The punish-
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ment should not be deterrent. Imprisonment
should not be there except for rash and
negligent driving. For other offences, ]
request the Government not to impose any
imprisonment.

In clause 17 amending section 42 itis
said that a vehicle must have a permit to
carry goods or passengers on a particular
route, That is understandable. If there
is no permit to carry goods or passengers
on that particular route, he must be punished.
But I cannot understand when in this Act
they say that the same punishment will be
awarded if the vehicle is found on any road
even though it may be empty, it may not
be carrying any goods, not even passengers.
According to this, the same punishment
will be awarded to the owner of the vehicle
even for plying an empty vehicle on other
routes. Is it the intention of Government
that they must have the workshop, shed
and everything only on this route for which
they have given a permit ? If a permit is
givento a busto run from one place to
another in Delhi city, according to the rules
he cannot take the bus to a shed ora
workshop on another route; he will be
punished and his permit cancelled. 1 can
understand if your intention is that the
operator should not run a bus or a lorry
on any other route for which he has no
permit. But he should not be punished if
he wanted to take an empty bus to a shed
or a workshop. I think, the hon. Minister
will consider this and see that that clause is
removed from here.

Then, according to section 58 of the
Motor Vehicles Act, the renewal of permit.
is fixed every three years. If after three
years within the grace period or a month
before that, a permit holder sends his permit
for renewal and the officer in charge of
renewing the permit delays the renewal
of the permit and rentwers it after one year,
though the permit holder has suffered by
not running the vehicle all this time, the
permit is renewed only for two years and
not three years. In such case the Govern-
ment must ask the officers, or they must
put a clause here, that whenever a
permit is renewed, they must renew it for
a period not less than three years. That
provision must be there.

Then, due to reorganisation of States,
the operators have to run their buses from
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one State to another, In some areas, they
have to run through two or three States,
specially, the goods transport and also the
passenger transport. In such cases, the
Government says, they are allowed only
8 k. metres in those pockets where they have
to go from one State to another. If it is more
than 8 k. metres, it is not allowed. After
the formation of the linguistic States, there
is unfortunately, so much trouble for these
transport operators. Though they have a
permit, they cannot go more than 8 k.
metres, That is not enough I would request
the Government to make it 30 or 40 k.
metres. Then there will not be much haras-
ment to these operators and these people
need not go for renewal of their permits to
other States very often. This suggestion may
be taken into consideration. Instead of 8 k.
metres, you make it 40 k. metres so that
these operators will not be harassed by the
transport authorities for renewals,

There is another important clause 41 B.
I am not against nationalisation of bus trans-
port. Previously, whenever the Government
wanted to nationalise the route and put
State buses on the route, they used to noti-
fy it and call for objections and then only
they took a decision. It was only after that
decision, the State buses used to be put on
the route and the other operators used to
withdraw their buses. Now, according to the
new amendment, if they merely publish that
on such and such route the Government
intends to run State buses, that is enough.
This is not proper. Without any notice to
the operator who is already on the route,
without calling for any objection from him,
if you merely publish all of a sudden that
you are going o run the State buses on that
particular route, that isnot a proper thing
to do So, this clause puts the operators to
hardship. I would request the Government
to consider and see that the previous arrangem
ent of calling for objections is there and then
only a decision is taken. According to the
new provision, it becomes an ex parte deci-
sion. Some High Courts have also remarked
that the way in which the Government is
announcing and nationalising the routes is
not proper. They have remarked that opera-
tors must be given enough time and objec-
tions should be called for. 1 hope the hon.
Minister will consider it and do it.

(_Io'ming to clause 52, Section 93 of the
principal Act, there they have said that if
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the bridges or culverts of trees on the road
are damaged, they are to be treated as third-
party property. Icannot understand. This is
Government property,  or public property
This cannot be treated sa third-party property.
or party proparty. Tais is included in
the insurance. Even if due to a mistake on
the part of the engineer, a bridge gives way,
he will say that the lorry fellow is responsi-
ble and that it is on account of him that it
has been damaged. There is no evidence for
the lorry fellow to say that his lorry has
not damaged it and that some other lorry
may have damaged it. They can say that this
lorry fellow has damaged it. It will be very
difficult to find out which lotry has damaged
the bridge or road or tree. So, this also must
be taken into consideration.

Now, I come to clause 71 at page 33
seeking to amend section 130. All these
years, when the operators plead guilty before
a court they are only fincd or when the ma-
gistrate says ‘there is a cause against you.
Will you agree to it or do you plead guilty ?
If you agree, then you must compound so
much’, the operators used to agree and the
fine used to be collected, and the operators
used to send the money by money order or
some such thing. But now it is proposed
that they will not only be fined but they will
also be subjected to imprisonment. This is a
very strong penal section. I hope the hon.
Minister will consider this matter again.

Section 71 of the Act prescribes the
driving of a motor vehicle within the maxi-
mum speed limit, and under section 151,
punishment is also given far contravening
that section. If the driver of a transport
vehicle drives it fast, then it is the mistake
of the driver and not the owner who sits
somewhere far away in his house and who
is not sitting in the vehicle to find out whe-
ther the driver is driving it fast or slow. That
is not the businessef the owner. Itis the
business of the driver. If the dri-
ver commits an offence by driving the vehicle
fast, then it is the driver who should be
punished and not the owner; punishment
should not be visited on the owner by sus-
pending his permit.

I now come to section 72 relating to
overloading of these vehicles. After all it
is not the owner who runs to bus or goes in
the bus. The owner will entrust it to the
driver and conductor and expect them to run
the bus. He will ask them to run the bug
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according to the rules and ask them not to
overlod the bus. But if the driver and con-
ductor join together and they overfoad the
bus and run it, then it is only the driver
and the conductor who should be punished.
After the maximum capacity in the bus is
reached they would not issue further tickets,
and they will pilfer that extra amount. So,
it i3 they who arc to be punished and not
the owner, and the permit of the owner sho-
uld not be cancelled for the fault of the
driver and the conductr. It is only when it
can be proved that the driver and conductor
have overloaded the bus on the instructions
of the owncr, that the owner muy be puni-
shed or his permit may be cancelled. If that
cannot be proved, then the driver and con-
dustor are responsible and it is only they
who are to be punished.

SHRI UMANATH (Padokkottai) : How to
prove it ?

SHRI CHENGALRAYA NAIDU : Even
if the owner says so the drivers and condu-
ctors might be asked not to overload the
buses.

SHRI UMANATH : If they do not, then
they will be disinissed,

SHRI CHENGALRAYA NAIDU : They
cannot be disnissed so easily. There is the
labyar churt to which they can go. So, 1
wald regazst that the owaer should not be
panish:d and his permit should not be can-
czlled for th: fault of th: driver and condu-
ctor. A:tuxlly, when th:y overload the buses
thz moacy thit they collect by such over-
foading will not g» to the owner but they
pilfer this amount. So, this matter also must
be looked into.

important and
consideration,
amending the

These things are very
if they are not taken into
we will not be doing jutice in
Motor Vehicles Act.

Regarding insurapce just now the Mini-
ster said that they have increased the time li-
mit from two months to six months, All these
days, with regard to third party insurance
claim, they had to do it within two months,

SHR1 IQBAL SINGH : is six
months,

Now it

SHRI CHENGALRAYA NAIDU : There
is some other trouble also, Somec pecple
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may instigate some others and false claimp
may be made. In this matter, I request the
Minister to consider ..

SHRI IQBAL SINGH : You want more
or less ?

SHR! CHENGALRAYA NAIDU : Less
Sir. It should not be more because these
claims may also be made. When the Gove-
rament is going to nationalise gencral insu-
rance, instead of preaching socialism to
others, I want the Government to nationa-
lise the general insurance and then intro-
duce the Bill so that the Government will
benefit. T have no objection to that,

SHRI UMANATH : 1 support you.

SHRI CHENGALRAYA NAIDU : Till
then don'’t create situations where the insu-
rance people will benefit. 1 don't want
these insurance people to benefit. 1 want
that the Government, instead of preaching
socialism, should come forward and natio-
nalise the general insurance. Only then
Government will get more money. I want
this to be done.

The other thing is ¢ the Minister said
that a certificate of medical fitness will be
required before driving licence is given. That
is a very good proposal. If a bus driver who
is not medically fit drives the bus, he can
endanger the lives of so many passengers
in the bus, This is a very good thing and
{ support itthat a medical fitness certificate
must be produced before licence is issued.

Another thing, when you are so much
carcful the lives of the passengers in a bus,
what about the lizes of so many millions in
this country and so much of property in
the hands of the Ministers ? I suggest that
Ministers also must get a medical fitness
certificate so that they cdn rule the coun.
try.

SHRI UMANATH :
on this also.

We support you

SHRIMATI ILA PAL CHOUDHURI
(Krishnagar) : I find that this Bill bas
sought to amend the original Act, In 80
far as it goes, I support the Bill, but I hope
the Minister will agree with me that a more
comprehensive Bill is necessary.
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In this Bill what has bcen done ? 1t is
absolutely loaded against the private bus-
owners, I am surpriscd to hear my hon.
friend opposite say that most of the bus
owners are uneducated people. 1 am really
surprised. In my State of West Bengal this
is one of the ficlds where the educated
youth has taken it as a mecans of ecarning
their livelihood and it is one of the fields
where the small entreprencur can take up
some business instead of going into the
wilderness seeking for a job which he may
not get, no the Government can give
him.

15.24 hrs,
[Shri Prakash Vir Shastyi in the Chair]

In this Bill there are one or two  things
I would like to bring particularly to the
Minister’s notice. There uare minutes of
dissent in the report and in  these minutes
of dissent some valid points arc made, One
is that issue of more permits is refused if
you find that the route is overioaded and
thero are too many buses on that route.  If
there are too many buses some buses will go
out of their own accord. But, let there bea
healthy competition so that the bus owner alvo
against whom you are frying to put up all
kinds of barricades in his way, may play
his role. Let thete be a healthy competition
and let the travelling public be given the
best comforts so that they get the best tran-
sport, In the rural areas the bus transport
is the only lifeline of the peoplie. You have
not railways everywhere and 60 of the pas-
engers and goods ure carried by private
bus owners.

There is a handicap in this Bilt at cvery
stage. Take the insurance question. Here
clause 54 amends Scction. 95 of the principal
Act. Now it is practically third party insu-
rance. They always say that the person who
is hurt is responsible for sume sort of neg-
ligence and so he is supposed to have con-
tributed to the accident. So, if he has to
get Rs. 100, he gets only Rs. 60 and the
bus owner is made to pay. The insurance
companies go scot-frec. The bus company
will have to pay the amount. 1 request that
the Minister wilt have to look into this parti-
calar matter. This law, 1 think, has been
copied from the British Law of Torts and
that is very harsh. They themselves are feel-
ing the harshaess of it, and trying to relax
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it. On the other hand, we are making more
rigid laws for our own people. This is abso-
lutely unnecessary. Secondly, the financiers
from whom the bus owners have to get
money to buy the buses have been given
under scope. When one instalment has not
been paid the financier can just go and take
possession of that bus wherever that bus
may Dbe. It is a very difficult situation for
the bus owner. Sir, previously the cost of
a bus was Rs. 7,000 or Rs. 10,000, but now
it is Rs. 70,000 or Rs. 80,000, The bus
owner has to go to the financier for moncy
for buying the bus and he puays in so many
Instalments. 30", of the money advanced is
covered by the interest charges which the
financicr gets. Added to thisis 3 to 5 per
cent, finance commission.  All these things
justifiably reveal that the financiers are ame
ply safeguarded and they are able to realise
their capital Jong before the instalments
expire, 1 the bus-owner just misses paying
one instalment the financier will take pos-
session of the bus, That is a very diflicult
situation for the bus owner,

Thirdly, I wish teo  say this. When a
person asks for a permit he has to pay Rs.
500 security deposit at once. The nuddle
class persons and the small entreprencurs
will not be able 10 straightway find that
amount of Rs. 500 cash deposit just to apply
for the permit. I hope the hon. Minister
will consider this pomt and see this is drop-
ed. 1 have tabled an amendment and I
will speak on it when the clauses come up.

Fourthly, on the question of delay by
the authoritics, Why should the hus owner
suffer because the delay is caused by the
administrative authoritics ? Rencwal is for
3 years. When he goes to renew  his permit
the permission is kept pending for one year
and then it is renewed for the next 2 years,
Why should he be the loser when the ad-
ministration is at {ault ? When we preach
of socialistn 1o the small people, why sho-
uld we put ditficulty for the smatl business-
man, the small entreprencur 7 I have got
an amendment on this particular point and
I will speak about this when the clause is
taken up.

Then, Sir, | wish to say that the recom-
mendation  of the All-lndia Motor Unions
Congress have oot been accepted. I hope
the Minister will look into it and accept
whetever recommendations they have made,
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Traffic in rural arcas is mainly served
by the private bus owners. 607 of
the traffic is carried by them.whether it be
gouods or passenger traffic. They must be
given every facility to carry on their occu-
pation. This is one of the lines that the
small businzssman can take up, particularly
in West Bengal.

Lastly Sir, the third schedule in
the Act puts down the criteria  of
what the driver must know, | am horrified
to see that in the case of invalid cars Cla-
uses 7, 8, and 9 are not applicable. Here
they talk of driving the vehicle backwards
and forwards, He has not to do it. He need
not know how to do it. Then they say
‘cause the vchicle to face in the opposite
direction ..". He need not know how to do
it. Then we find *give by hand and by me-
chanical means (if fitted to the vehicle) or
in the case of a disabled driver for whom
it is impracticable or undesirable to give
signals by hand..’ Are all these things. nece-
ssary ? I am horrificd to see these things, For
the invalid driver, I[ he is an invalid driver-
I have not secn onc myscl(--1 daresay there
are mechanical aids.
hon. Minister will iook into
Wletine. Hf “inva-
more  and

I hope the
it because transport is the
lid’* cars are going to be used
more for tansport and invalid or disabled
people are upio drive and if invalids are to
driven in them, then they must have much
better driving competence than any other
bus driver or public carrier driver,

I hope the dice that is loaded against
the private carrier will now be taken into
consideration and an comprehensive Bill may
be brought so that the private operator does
not-feel left out in the cold, completely un-
able to pursuc a trade by which he is uble
to earn some sort of a living and he does
not have to run around in circles seeking
a job he cannot get.

SHRI S.K. TAPURIAH (Paliy:1 am glad
this Bill has come up for discussion today
as it w/ll give us an opportunity to discuss
this important road transport industry.

There is nothing at all to appreciate in
this Bill which, as the Minister himself has
admitted, is not comprehcnsive. It is the
characteristic of this Government not to be
true even to itself. It is a slipshod, half-
baked arrangement because they could not
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find themsclves capable enough to bring
forward a comprchensive measures.

if a comprehensive Bill isto come at a
latet date, what is the use of this Bijli ?
Could not they have waited ? Orif it is
in their mind to delay further a comprehen-
sive Bill, [ would recommend that all the
amendments that have been tabled by various
members should be accepted by Government
so that while they delay the matter again.
the serious lacunae that remain in this Bil}
are corrected and not allowed to continue.

As | said, 1 would crave your indul-
gence to speak more on the road transport
industry which though it plays an important
role in our national cconomy, has always
been getting a Cinderella-like treament from
this Government. Neurly 9 lakh vehicles ply
on roads of which 2§ Jukhs or a little more
are trucks and  buses. It gives employment
directly to about 18 lakh people and is one
of the major sources of revenue to Govern-
ment because it brings in annually an income
of about Rs. 400 crores by way of taxes on
fucls, spirits, motor vehicles and roads.
When this is such a paying proposition for
Government, what steps  have been taken to
improve the condition of roads ?

I am speaking at this stage only for the
road transport industry in terms of goods-
and passcnger-carrying vehicics. When [ say
that it is getting Cinderella-like  treatment, {
would say that even Cindcerella had her hour
under the sun and she could live ke a
princess uil midnight, but this industry has
never got anything, not even a minute, from
the Government.

Of the Rs. 400 crores that Government
get from the road transport industry, only
about Rs. 140 crores are spent annually on
road development.  Hardly anything has
been done by way of survey of the areas
and rcquircments whether urban or rural;
no attention has been paid to the require-
ments of food grains movements, goods
movements industriul products movements
or cven passenger movements. You go to
any major city. You will find people han-
ging on to the buses. You will find them
waiting for hours for buses. In villages or
outlying arcas, also you will find peopte
waiting in the sun, rain or blizzard for hours
together for & bus. Have they made sny
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analysis of the volume of traffic generated
on particular routes ? Whether it is the
nationalised sector or private sector where
they are giving permits, have these permits
been given only on the basis of requircments
whicli have becen determined by a survey
conducted and not on the whims of which-
ever Government exists there and on the
basis of some under-the-table money being
coughed up for grant of permits 7 A situa-
tion has to be created by Government's
legislation and not by slogans where speedier,
safer, cheaper and easier travel facilities are
madc available to the public.

1 would like to take this opportunity to
exposec the two faces of the Goveroment, to
cxplode the myth of Shrimati Indira Gandhi
and her-new-found love for the poor. Our
friends on the Treasurt Benches as have
many sweet words for  he poor people, but
when it comes to taking any step, devising
any action to nitigate their dilficultics,
they have nothing to offer, not even tears.
You will remember how often in this House
we have raised questions or discussions on
the subject of tractors, small cars, scooters,
fertiliser prices, cheap cloth, anything which
has to do which the people even up to the
level of the middle income group, how the
Government i3 slow over all the proposals
and how nothing even gets done. When does
the Government act swiftly ? It acts swiftly
when manufacturers of cars worth Ry. 20,000
or more raisc their prices. Then Government
immediately comes out with an ordinance.
Have they ever acted so swiftly when the
bus or tram prices were raised ? That makes
me wonder whether when the Government
speak of the poor and the Prime Minister
speaks of the poor, she is speaking of the
poor rich, because it is only the poor ameng
the rich who can afford a Rs. 20,000 car.
1 do not refer to the super rich or Ministers
because they go in for imported cars sold by
ST.C. Who travels by these ordinary
methods of transport ? Mr. Tata or Mr,
Birla does not travel in these. Then, what
steps have this Government which says it
has so much concern for the poor people
we read in the papers about this concern
for the poor in the specches made in the
round about in Safdarganj Road daily--taken
to make bus travel cheaper ? Why is passen-
ger transport so expensive ? [f Government
wants to take the stand that in various States
there are different party Governments, here
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also till two years back, excepting for a
brief period in Kerala, all the State Govern-
ments were under the Congress, and the
present Governments have inherited this
malady from that time and they are carrying
on with that. So, if you analyse the position,
you will find that it is the wrong policy of
Government of relying on siogans of nationa-
lisation, of taxing everything high, that has
made transportation expensive. High taxes
on fucl, lubricants, sparcs, etc. hike the
price or the operating cost per mile up. If
there is real concern for the poor, 1 have
only one question to ask. whether this
Ministry willrecommend to the Government
and Finance Ministry to reduce the duty on
diesel oil-let alone petrof which is used by
private cars-because the buses and trucks
are run on diesel, so that their operating
cost is reduced ? Will the excise duty on
those chassis which are used to build bus
bodics later on be reduced so that the ini-
tial cost is low, because if the initial cost is
low, the prices come down ? But 1 can
assure you that these steps you can never
expect from this Government, you can only
expect cries, and shouts and slogans.

Then there is the notorious slogin of
nationalisation of bus routes. Only one
nationalised bus route in India has been

in the bluck, all others have been in the red
and they are contlinumg (o be in deficit
which means either of two things, the State
Exchequer is one way or other is financing
those corporations, or they have to raise the
fares. Government having to fevy more taxes
to raise revenue {rom other sources to
finance those corporations would also come
from the people, So, how does your slogan
help, how does nationalisation help when
the cost goes up., when efficiency is not
there. and ultimately you make the people
pay for that small privileged of the use of
the modern word -*nationalisation,’ 77 Co-
ming to the bus fleet, it is absolutely impo-
ssible to nationalise them and run them
with profit. I should like to ask one question.
Except for one or two groups in the south
like the TVS, which of the other twenty and
odd rich business houses mentioned by the
Dutt Com:nittee are bus owners ?

Bus owaers arc small people, medium
income range people who get buses on hire
purchase or through other mecans of borro-
wing and run these buses, sometimes one or
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two or at the most three. If these wereto
bo npationalised, you would be depriving
these medium income people of their means
of livelihood. Ts that the way of ushering
is socialism ? Ts it not what they do for the
poor, by having them thrown out of employ~
ment by nationalisation ? A service like this
cannot bear the overhead cost of a nationa-
lised service where you should have so many
other persons to maintain things, like the
accounts, service, security, etc, That cost
has to be added to the total operating cost
and the service canpot be cheaper. This
slogan would not help. This comes ata
time when there are bumper harvests and
increased industrial production. We need
more trucks and good roads for cheaper,
quicker transport of goods. At such time
they want to make road transport more ex-
pensive simply because they have been unable
to run their railway service properly and
they want to keep parity between road and
rail haulage by raising the tux on molor
vehicles, fuels, lubricants. etc, to make road
transport more expensive, so that the glaring
differences may not become visible. They
want to cover their incfficiency in their own
section by these methods which is very
wrong for the Government to do.

I smell something of this nature in one
of their clauses in this Bill on insurance.
The LIC is going into a larger sphere of
general imsurance and they are bringing in
this amendment that where a claim is made
the insurance company can say that since
proper information was not given to i, it
will not pay the claim. Nobody forces the
insurance company to undertake insurance.
Let them maintain the potrition as they had
been doing; let them continue to make all
enquiries before they agree to take up insu-
rance before they issue a cover but the
moment they have done so they cannoi back
out of it, they are responsible for it.

Much has been said in this House about
octroi and the previous Minister Mr. V.K.R.V,
Rao showed great interest in baving it scera-
tted. There are meetings of various State
Ministers connected with road transport.
There has been near unanimous demand for
the abolition of this out-dated meihod of
revenue which creates complications and
delays and breeds corrupiton. The Govern-
ment has not taken any steps to persuade
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or at Jeast substitute it by any other modern
method so that there may not be harassment
to the operators. If the Ministry here fails
to persuade the State Governments to abolish
this, will they take steps to bring on amend-
ment of the Constitution for taking away
the power of levying octroi from the hands
of the State Governments ?

There are various other items and 1 shall
speak on them when I move my amendments.

Wt gam e wwa (IrURd) ¢
awrafs agizg, ag Mz affecq faw
ATFEC LRI A us dgr aYver feqr § e
3% a1 fReFq §, 9T F T { gw w1
A0 DA F Frg-Ar7 A 0F g7 A
#3 zaN 2AY 3 ag gz B ¥ ArteNeqe
8 Wit gz exz § wafoz Far azar v, 18
¥ qF w08 ¥ g faa sigar 1 gg wia
g zreadlz Araad HIAT K JE
¥ 4| 37 FITTT T Aegq QA ¥ A,
3% favwd &, ¥ g% arga § 1 wq fem
#gg gaT fFd § 3 39 ® T EFA
£ ax ¥ fFy g a ¥ w1t aw gX
WA 3 N A qgarg gF FRET §
fash & 99% wgmi7 ANa a@rm Al
wadl 81 g3 qrd el & fan &€ eal
% fza # o5 95 & e ¥ N1 F2faeg
AT ¥y Nagar 2fw g A 10,18
sfam7 v shad gt ¥ aga a1y § afen
STIZIAT 90 qe@sz Ay i § A fF ox
nE @ WA F § DT FH K2 a3
M a1 g fenw od @ & & drq fgea-
I AT A fF &z gYr AT g
gz gz war 3 faar iz s w
# AT IT W qGA FEIH G T)U
aft ar d, m exy wgraa fran Y
aY ag o war gz q'ar § waF fag
qzA idema A I3 Myan fooew A
faad gr5ag & araad # 3 a1 aga aigan
wigd 13 § sl IAHT A IARN F q
asdts @ar g1 ag v fa & wmar
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(=Y gaat ara sraa)
®W@ § 1w ¥ Iz SAren @) ar ¥4, I
#) wflz w5 g) ar sarar, i gfaq ar
A% qind w39 § | Ifew et F qra
R yAr gxad 5 ¥ gy G fE
feadt ele § 1 g sog 9T @gf wgl o
o Frd § Fzt I v I AFAER
g & fe 97 guT fFY a7 gewy
adl fasar & 1 98 2fhe ¥ azw & fag
#Y gaFy VFAr gfizgw ar & § adifs
WESIFIT F1 ST qrqar § g g § gA
¥ v ¥ a9 a5 &ar gar §, FfFT w7
- wgarag & fF sigi aF @ gfew ¥ Yar
AF1 7 fad, 7@ F1 gANE FA0 IR
(saami) 2% &, T TEIAT FQ § |
MG AN E ag N A g T
g miEY @) sArar g 7 wSy ey A
NT @i fga a@d @ it fagar g 6
o feerar famar & ag @9 famar &1
o a1 AR &Y, qrEg F1 e ZEd
T zgsa FY qgdr aywg Firgi g fw
FF qQIAT AT WO gwAr agr ghaa
AT | T AT FgA FAd F

adl al gy wTidz A, U A
¥ &) &) &1 AuAAEHAT foar g, sy
Fga A1 A FIOT A G IA F
FF 991 A1, 4F1 F NG T FT GIT GiE
§rgad AR ashiag w1 &Y & M @dad
Ffar adcar A mGr N giar § 7
50 @WIT a7 40 AT 4% F7 1Al § 1839
!osad g% 3T F1 W) 2 &, afEa ag
qar fama § &Y Ifew &1 wma, aig'q,
&t gyag aifs gad wgd giay adr §
f& &% &1 9g7 997 AT IA 9T 977 0
§7g €€ 291 AT G§T HFL IF F TEETi-
afzg Far giksa g1 SId &1 RIgH
gl f& w0 aier aAifs 95 8 day
famar & zafag ar o7 fad) gad faqq
&FIWY §, IAET HIAT g1 3T & | GE@IL
q & fandl ®var g Fo erad st egeq
YT ST ZaX qizd & 3 & fa v owrf
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Fasa §2, 37 # fawd & oo M a2
FIQ ZHT G | AT VAT ALY G 9FAT
ar erdar=l  #Y gF G5 g9 A1,
10 2% 3T 25 TF FIAT F) OF SErgET
g9 T HT g5 HrErzdr 9 2 ¥ AR
Zrax Aty zgsa snfy £ Fwg a7 FAQ
¥ azz w3 =g OfF & 7z g1 Az ot
gg MATFEE  Frgua g 99 ®) A9
Z9sg T qiZg 73 ¥ NE faawg T 0

83 T ag &, 9y 5 geagede av.
fae & faq oo 3 frar, so & Ao &
AT FY ggAE 4T g, 99 & WA@Y
gt & fag @ sg T 1 g FAIG 9
spfafagfadY @), sra 93@a Q, agh 9T
M FT @S FATILAT T AN AW
SgF1 sarar I fagrar qgar g1 q=ad
g fasoft v oo fedy 25 &Y AT § 5%
7,8 71 15 fea aw s ar fer M ax
1 F18 garwr agl AT & 39 A
g o 7Y fame qrar &+ gafag arse
g TP gT wag ) s 42 gf &, Ag
wazT1g gAY g fawre ifrg s st

f arrg deg dag  ar gAY ¥gdY gT EdT
# a5y guoar s gy g I

HAT FT CF UG I AT FIF § MY
fer gg § & e2eg &y feear 39 &, a0 Y
Ag g ¥ A FT gFY F ¥ AiE @
wr gxy & fv gr egfufadifady ar gz
€z gaF oy wAgrg SFE g AT ag
dz9 Taddz § 7 ¥ agh Iz gAEY
& forg ﬁi“’ﬁﬁia’ & fag, grenraf oo
T @A AT AT wAA AN F fag
SIA-AGT FT @Y AT AITHA A
el # F A 2 gH wgT Arg-
T A & 10 gAY 93 T A8 @E
TEAT 93 &Y gF IAFY HFAT v i SEr
4 wg famgr 7 a9t gamar § §3 90
fx wzz mifgal & fag qg afgd gar-
*§ ¥y g & 71 agl 9% gHwR gard &
fag W1 & &1 FAMY wWEE agdl
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wrfge | Zag gT 9n@ ¥ FT-AAT ALY
€1 wifgq 1 oy & fag agiow dag
2, mgruez waAdz A 3ER  FIT TIRQ
gag dzar Afew ag oudde &1 faar
aqn g

80 @ qEE arfew ®Y R 1 gY
g 9T My FE W gzE wmfes @war
g, @ a7 qifmr arfgn g qsE &
fag @ wan 13 § Wi &= § ag gar
& oy 8 qee mifee & fag 3g fag-
A gAr Tifga

flaN g 7z Fgar g & awwd
Wy QA g N ag Igi NAED g ArG
arel &Y g3 gelg & 1 g@wId 8|
A AT} IEF F A7 F fAg IAW T o
T F @1 H IR GAWEA q FL 1 aNE
w) g o) wd) § 1 IAFT A% W) STIAr
# Y AW aFAF X 1 A% @
1Y #1 Afamdz A grar 1 md #1 vfaa-
iz Qar @ w7 Vg @15 A& ) &, N«
%2 %1 TR gF QY § A1 FA) et
1 @A g Ay wE WML /I AQ A
uszq sa® dfagde ar 3 gEs fag
Qza N w3 Wfgo ) &7 W fs
gt § dzyag F1 Vg g IGA @Aar
Mz ar 2 97 dag aqx Fay Uz A
wsd) 21 AT IAF1 W FAFIT H1T F g

AN awg FW F 60 faax @z
180 fay fwar & ag &% adl 2

«“*Clause S54--Amendment of sect-
ion 95-of the Motor Vehicles At
decided to increase the total liabi-
lity of an owner of a vehicle for
the passengers carried from the
present Rs. 20,000 to Rs. 50,000
and above

gy T W FHa wA R
arfa® & a7 FAAGT qAA0 4 § WfAE
@ i wgarg  Aa wfear gl
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al gz [FEr g, SEwr W «gm )
IR A1IIT FAAT M N Ag § aqy
fe greax aY agi wgar &

A AanEd sErfr v ag 3
qiftae &9 48 ®39r 9ifge 1 fag gag
g sy qefaz 33 & aY a3t ¥ RAfaz fag
sifag 4 agt WY aufae A% & fao gge
TG A1 93ar g

xt wif A3y A wg fF AQ g |
w1 sHedz #1f 2 ag I A et af
1 iz fEadzT wrarat ez &
gifmara aga @zt 1 39 Fn @ wy
60 feadzT A1 A% ¢ faad gaay
AFHE ALY

A arewr samar e A Aar ) AN
uk faadt & f& @z naiiz €Y fgrgear
# fagd AN g B wg § frmw) fr fy-
SZATEXTT A1 EHIA wg¥ §, T Y
g12-g1z 1M 1 19 ®7 & faq ag-
faad a3t aifgn 1 ey gm w3 &
fag & adl szar afws a3 o e ardy
*F 9T 991 & @19 w1f THT F foa
Az 8 ¥ ArFT My wWI Az wieg
ANgad & amA 2 ) w7 rma & A
Hga wmd Ear agr g onix # Qo
faad 3« v awg & AgAw oW, afix
& FIT K19 £ 1A A A §, ag Iq

WA T WA N QO wa
a1 58 g & faq wfemia § 1 & ooy

qara & faa wrgal agr gal vgaa s
A W Ay faAR s g fed
HgAT £ AT Naq  qaA1F § IqW
surgT § sarer agfeaa & ng ) gqAr
g v Wiad fayga g

ot oW gEw arf (guzng)
aniafa agiea, & ©g w7 ¥ 9gF -
2 aE MFT a5 ad aw ag
ag qqr WY § fE grI@  § madAdz fug
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[ s wevw it

ardf Y § 34% azex Atz @Y u, za-
faw sa® svt zrgw fzar suAr a1 | wa
AZ AIFIT AT g&a1 ¥ § 93F wi¥ frax

EIT q3 A7 F Y 471 w3 W) IAFT A
|qaq fear srar § 7

awiefy oflaq : gz 1 guq fag
frar star g gz g & gEedt B gun
& st 9 faga Frar arar &) Frady
fam @1t & qzon %t geur 2 39% WA
a3 Y 3TF ang fzy wrar &, =N faan
nAT 31 AT AIAL CHISA AT FE |

w1 | qwig av o grafy §20-

g7, g% gifas &7 & 5 g9 20 ¥ qfeazs
T meaeg & @Y IAmr gl R fEAY AW
& wafa srwifed N 2 Ia¥ afaza
a2 1 1939 3 fafem waddz 7 1w MEx
HgFe Vg B qA071 g1 1 AfHT 1939
& quar § wafdz 3 g8 9T Af earq
g frar f& ga¥% @t & gg g wfgw
¥xak ¥17 ¥ 83 1956 ¥ §F SFT F[ OF
t#z S qar faadr 102 s@w o
fgw ag 2 & agl @ g ad Al
gad T 22 awAA 1z 7€ 1 IAF qEAIY
§7 1960 H#oF Fzr |1 I7  afeqa
fear 1o AR qeqrg w7 87 1965 #
Arar war AT " AgRg § HE @
0% 3¢ {5 ga oF sfagfag fag qEd
# qmAr argarg A4 agaa ¥ fw
1947 & mx 22 @iy g A, AT &7
22 et & a1 ag wfudfur fag agd
#gf @1 6% | w7 A% 9aF fag Y7 @
&t g 7 9Y, 36 JaO0w T

ganfy agiza, e v A X 59
1A AT FAT A13AT § AR ag 3 5 wad
gay T S qefge qandd & ( gAefa

‘wYzg, 3@ qug 29 ¥ qxfue g A
faaar wserarT § A0 5@ A A8 AR
9 WAL £ yOisht &1 dgar § A
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v g1t and Famine
t stha n (Dis.)

w9 @ 97 wgh f5 @ gore gam
BT AN 0F Arw & swawy qifuz faa
st 9efaz gz 37 wag iz A fad
Ty § @ aqAdE § g3 IFN § AN 9
faz faa war @1 8¢ @rg QAT & FIRT
gifaz a1 9T §5 a1y &
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garafs W@ : W HIAT AIEW
F AN T FAfE 1T A¥ vArOA A
garnea feafq q¢ faqre qreeq Nar £
afewa fa=re grordy #3178 0z § gasai
g 4y sE 7 fF vivea K gaEged
feafa az azigfa a3 733 a1 ageqt
#! gear agq qatq 3 safse wfaw
asgl &Y 5 QYA @y afaeT wa § aad
fa=1e sg6 %7

15. 57 hrs.
DISCUSSION REL. DROUGHT AND
FAMINE CONDITIONS IN

WESTERN RAJASTHAN

gwrifa 9dIa - g F qgx o

HGT AZrET HIAL AW I7 AT FIIE
faqz & amrcy #TF
3o wmifag (AFTAT) ¢ oA oA

uAeqrd  § a9z s ofefaa § fw
e #Y feafy 71 31 gl gady Ay
g 2 & w:g AR F S oA g
qzz X w2 dar &, wfwa udeqT &
At w1 avsr wfas g7 fagar wfz o

awiafa agag ;. agt % gar T
F geaeq ¥ IQA A AW AN 48
ufasts XF § O uAe9rT 3 geafgy
§ 1 (BT Y UTEATT TA FT G GATH )
3 N AITFY gATA W N q9A
gregr AAA § | fer Y & mram g’ e
Aq1g AqAY 1A FF GRA |

W1 o go fagwr (w'w7) : A2
3% & & fegeam & aft whafafe



